Calling attention
to a matter
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(b) the amount of grant given hy
Central Government for Harijan
Welfare work upto the month of
July 1964 during the yeay 1964-657]
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+{Tee DEPUTY MINISTER IN THE
DEPARTMENT or SOCIAL SECU-

RITY (SHRIMATI MARAGATHAM
CHANDRASEKHAR) : (a) 1962-63—
Rs. 46.38 lakhs.

1963-64—Rs. 44.00 lakhs.
Total—Rs. 90.38 lakhs.

(b) The grant-in-aid accounts have
not yet been settled for the year
1964-65. According to the present
procedure, three-fourth of the Cen-
tral assistance is placed at the dis-
posal of the State Government in
nine monthly instalments as ways
and means advances by the Ministry
of Finance. The final payment is
made towards the end of the financial
year on the basis of the actual ex-
penditure for the first three quarters
and a realistic estimate of expendi-
ture during the last quarter.}

+{ ] English translation.

[ RAJTYA SABHA ]

of urgent public
importance

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC

IMPORTANCE

3264

ALLEGED TAPPING OF THE TELEPHONE OF
THE CHIEF MINISTER, PUNJAB, BY
SOME EMPLOYEES IN THE CHANDIGARE
TELEPHONE EXCHANGE

SHRI A. B. VAJPAYEE (Uttar Pra-
desh): Sir, T call the attention of the
Minister of Communications and Par-
liamentary Affairs to the alleged tap-
ping of the telephone of the Chief
Minister, Punjab by some employees
in the Chandigarh Telephose Ex-
change.

Tee DEPUTY MINISTER IN THF
DEPARTMENT or COMMUNICA-
TIONS (SHrt B. BHAGAVATI): Sir,
certain complaints had been received
in the second week of this month
that some officials of the Telephone
Branch at Chandigarh were indulging
in tapping of telephone conversation
of the Chief Minister, Punjab. and
passing information to other people.
A senior Minister of the Punjab Gov-
ernment also met the Minister of
Communications . and mentioned
about such rumours, The matter has
been investiguted buil no evidence is
available about tapping or over-hear-
ing of telephone calls by the P&T
staff, i.e. telephone operators or other
employees of the P&T Department.

The Postmaster-General Punjab,
had a discussion on this matter with
the Chief Minister and the Home
Minister, Punjab, on the 23rd Sep-
tember, 1964. It has been explained
to the Chief Miniter by the Post-
master-Gen~ral that, so far as could
be ascertained through investigations
conducted so far, no evidence of any
tapping of telephones of the Chief
Minister was available.

Careful vigilance is being kept to
avoid any possibility of such tapping.

Smrr A. B. VAJPAYEE: May I
know whether any telephone operat-
ors have rcently been transferred
following these complaints?
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Srmr B. BHAGAVATIL: Transfers

are made because of administrative
necessity and exigencies.

Surt A. B. VAJPAYEE: Sir, the
Chief Minister of Punjab is reported
to have stated in the Assembly that
he was in correpondence with the
Central Government on this subject.
Are we to understand that the Chief
Minister did not make any specific
allegations?

Serr B. BHAGAVATI: He has only
guspected that there might be some
tapping and that is the matter which
he indicated to the PMG by writing
a leiter to him.

Suri A. B. VAJPAYEE: Is it not
a fact that the Department of Posts
and Telegraphs does indulge in tap-
ping if it is asked by the Central Gov-
ernment or the State Government?

Sert B. BHAGAVATI: No.

Surt A. B. VAJPAYEE: What is
the reply? i

Suri B. BHAGAVATI: It is not a
fact. We do not resort to tapping in
any circumstances.

Suri BHUPESH GUPTA: (West
Bengal): As far as tapping is con-
cerned, my telephone is tapped every
day constantly ang of all my col-
leagues

AN Hox. MEMBER: All of us.

Surt BHUPESH GUPTA: Anyway,

we are not going into that. Some-
times it is tape-recorded.
(Interruptions)
Mr. CHAIRMAN: What do you
mean by all of a sudden?
Surt BHUPESH GUPTA: You

know it for a fact. There is so much
of difficulty. Sometimes we cannot
talk to othenm; because of tape-record-
ing. You know it for a fact also. He
would tell us that they did so. The
example is set by the Central Gov-
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ernment by iapping the telephones of

the Opposition. Now, 1. has boom-
eranged on them. Anyhow, the ques-
tion nere is th&. The hon Minister
made a statement in which he said
that the matter had been explained
to the Punjab Chief Minister but he
did not tell us in the course of the
statement whether the Punjab Chief
Minister was satisfied by the expla-
nation that was given to him. Was
the Punjab Chief Minister satisfied
by what your officials told him and
as g result, did he withdraw his alle-
gations or charges?

Suri B. BHAGAVATI; He was
satisfied. I repudiate the suggestion
made by the hon. Member that the
Central Government resort to tap-
ping of telephones of hon. Membem

Sarr BHUPESH GUPTA: You
come to my house. 1 invite you.

Surrt B. BHAGAVATI: I do not
think anybody has any interest in

tapping the telephones of hon. Mem-
bers.

Mr, CHAIRMAN: In any case it
is not done with your authority.

Surt BHUPESH GUPTA: Why
should it not be? No, no. The Home
Ministry gets it done.

Surt A. B. VAJPAYEE' The Cen-
tral Intelligence Burecau.

Surr BHUPESH GUPTA: The Cen-
tral Intelligence Bureau.

Sunt A. B. VAJPAYEE: We know
it for certain. (Interruptions) Sir.
the Central Intelligence Bureau de-
putes its officers and the Department
of Communications obliges them.

Sur1 BHUPESH GUPTA: Dr. B. C.
Roy told me in conversation in Ben-
gal.

SHRr A. B. VAJPAYEE: In the
statement the hon. Minister referred
to a senior Minister of Punjab meet-
ing the Minister of Communications.
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Is it not a fact that that senior Min-
ister gave certain names of telepnone
operators whom he suspected of in-
dulgine in tapping?
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Suiir B, BHAGAVATI: He spoke

about this tapping generally. He might
have mentioned about somebody. I
do not know. R
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SHrr B. BHAGAVATI: The whole
thing has been enquired into by the
Postmaster-General himself and we
have not come across any concrete
evidence to esiablish any tapping so
far.

Surr BHUPESH GUPTA: How? We
would like to know the manner of
investigation.

Surr A. D. MANI (Madhya Pra-
desh): Following the answers given
by the Minister, may I ask him what
ig the procedure which is followed?
When  the Ceniral Intelligence
Bureau wants to tap telephone cails,
is the permigsion of the Minisiry of
Communications taken or are they
informed later that certain calls were
tapped? 1 would like the Minister tc
throw some light on the modus ope-
‘randi of tapping.

Serr B. BHAGAVATI: When there
are allegations ovr complaints, then °
those officialg there generally enquire !
into them. In this case the matter |
was also communicated to the Minis- |
ter of Communications, He aiso ask- |
ed him to enquire into the matter
ang the Postmaster General himself |
enquired into this matter f

(Several hon, Members rose)

of urgent puhuc
importance

Me. CHAIRMAN: That js chough
please.
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PAPERS LAID ON THE TABLE

THE CENTRAL WAREHOUSING CORPORA-
TION (SECOND AMENDMENT) RULES,
1964

Tue DEPUTY MINISTER 1v 1HE
MINISTRY or FOOD anp AGRICUL-
TURE (SurRr Suan Nawaz Kuan):
Sir, on behalf of Shri D. R. Chavan,
1 beg to lay on 'he Table, under sub-
section (3) of section 41 of the Ware-
housing Corporations Act, 1962, 3

copy of the Ministry of Food and
Agriculture (Department of Food)
Notification G.S.R. No. 1266, dated

the 31st August, 1964, publishing the
Central Warehousing Corporation
(Second Amendment) Rules, 1964.
[Placed in Library. See No. LT-
3214764].

Reporr oF Shrr L. C. JAIN RE THE

ESCAPE OF MR, Danter H. Warcorr
FROM SAFDARJUNG AIRPORT AND
GOVERNMENT'S DECISION THEREON

Tue MINISTER or CIVIL AVIA-
TION (SHrr N. KaNuNGo): Sir, I beg
to lay on the Table a copy each of
the following papers:—

(i) Report of Shr1 L. C. Jain,
Secretary, Department of
Communications, in  respect
of the escape of Mr. Daniel
H, Walcott in a Piper Apache
aircraft on  September 26,
1963. from Safdarjung Air-
port.

(ii) Memorandum giving the de-
cision of the Government of
India on the Reporl men-
tioned at (i) above. [Plac-
ed in Library. See No. LT-
3252/64 for (i) and (iD)].



